IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O.A.Ne, 136/97 Date of Order |t 2,3.98
BETWEEN :

Ch,Maruthi Maheswara Rae s+ Applicant,

AND

1, Senier Djivisienal Persennel Officer,
S5.C.Rly., Vijayawada Divisien,
Vijayawada, Krishna Dist,

2. Divisional Railway Manager,
S,CR1ly., Vijayawada Divisien,
Vijayawada, Krishna Dist,

3, Chief Personmnel Officer,
] SoCoRly.‘ Rail Nilayam;

Secunderabad, .. Respondents,
Counsel for the Applicant .s Mr.M.C,Jaceb
Cowmsel for the Resgpondents es Mr K.Siva Reddy

. ' - -

CORAM _ s

—_—

HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMV.)
HON'BIE SHRI B,S, JAI PARAMESHWAR b MEMBET (JUDL.)

CRDER

X As per Hen'ble Shri R, Ramgarajam, Member {(Admn,)

Mr.M.,C.,Jaceb feor the applicant amd Mr.K.Siva

fer the respondents,

i

2. The applicamt in this OA while werking as ASM
grade of Rs,1400-2300 (RSRP) frem 22,8,85 was transfer
Vijayawada Divisien gé;gﬁqﬁest'pransfer-en 8.3.88,

transferred to the Vijayawada Divfsien as ASM im the
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in the
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pay ef Rs,1200-2040 (RSRP) as direct recruitmentéfvailable

in that grade, While the pay ef the applicant in the

ef ASM Rs,1400-2300 was at the stage of Rs,1480/~, when

gfade

he

was tramsferred te Vijayawada Divisien im the scale ¢f pay

ef f5,1200-2040 his pay was fixed at the stage of 85,1290/~

ard en the stage ef pay above that of g,1290/- was fixed

as
as persenel pay i.,e, f5,190/= P.P, t® be werked eff ir

futurerincremcnts.

3, The applicant submitted a representatien te fix his

pay at the stage of R,1480/- in the time scale of fs,1200~

2040 as per Rule 1313 ef IREC Vol,II @s was dene in the case

of the applicants in OA,1252/94 im proceedings Ne,G/P,524/1/

ASMs/OA,1252/94 dated 28,11,94 issued by the Senier Divisional

Officer, Guntakal Divislen and to set aside the proceedings

No,B/P,524/VI/SM-ASM/NVel,3, dated 30,10,96 as arbitrary, illegal,

discriminat@ry and vielative ef Articles %4 and 16 ef

Constitutien of Imdia,

4, The main prayer in thisS OA 1S te Set aside the

the

impugmcd

erder dt, 30,10,96 whereby his pay was fixed at the gtage of

=

R, 1290/~ and Rs,190/- was te be fixed as P.P. to be

orked off

in future imcrements and for cenSequential benefits dnd fix

his pay at the stage of R5,1480/- p.m, when he jeined |as ASM

in Vijayawada Division,

5. A reply has been filed im this 0A, The learned coursel

for the respondents submits that the abeve fixatien Was dene in

terms of Railway Beard's circular dated 24,2.95 (S.ClNo,39/95).

However, the learned counsel for the applicants submits that the

Railway Beard has issued a clarificatien in this cennectien vide
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Rai Iway Boarﬁ's letter Ne.F(E)IL/91/Misc/2 (PE),

(3

dated 2,12,96

whereby the pay he was drawing im the substantive capac1ty

Ling

before he transferred to Vijayawada divisien has to he gaaan

in the scale of pay of #&,1200-2040,

As he was draWJ.ng pay ef

Rs. 1480/~ while he was werking in the substantive grade as ASM

Guntakal Divisien his pay when transferred to VijayawWada

Divisien sheuld be fixed at the stage of Rs,1480/- in

the scale

of pay of R.1200-2040 in terms of Railway Board's letiter dated

2.12,96,

Fixing his pay at the stage of 85,1290/~ and granting

personel pay of Rs,190/- that can be worked off in the future

increments is not in order as per the clarification diven by

the railway beard's letter dated 2,12,96,

fixation of his pay at the stage of R.1480/- in the §

pay of &s,1200-2040 when he joeined in Vijayawada Divis

6, The respondents submit that they are waiting f

Hence he g

rays for
cale of

ien,

or a

clarificatioen te thé Railway Beard‘'s letter dated 2,12,96 and

when the same is received they will act in accordance

Rajlway Beard's letter,

was fixed the clarification was not available,

4

understoed why the respondents have not cennected the

Beard's letter dated 2,12,96 when the OA itself was |

29,1,97.

fully analysing the rules,

At the time,

the follewing direction is given i~

The pay ©f the.applicant as ASM in Vigayawada

in the scale of pay of R.1200-2040 should be fixed aj

AT

the pay of. the

It is

* with the
applicant
5 not

Rajilway

iled on

That shows the respondents have given a reply without

Hence ;g%fander the cij

Ccumstances

Division

t the stage

as he was drawing in Guntakal Division in the scale ¢of pay of

Rs, 1400-2300 provided such a stage is available in th

y
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of pay of ks,1200-2040 and that pay does net exceed the maximum
of the pay Of Bs,1200-2040. The other condition laid down by the
Railway Board in.the letter dated 2,12,96 should be sgrutinised
to see whether ﬁhe applicant fulfills all the conditi¢ns as

laid dOWﬁ to fix his pay at Rs,1480/- when he was trangferred to
Vijayawada Division. The applicant is entjitled for arrears

if any frem 6,2.95 in accordance with the direction given in

0A,713/96 dated 7.8,96.

7. Time for compliance is three months from the dhate of

receipt of a copy of this eorder..

8. . The OA is disposed of with ne cests,
( B.S., JAI-PARAMESHWAR ) . ( R RA GARATAN )
Member (Judl, ) Merer (Hdmn, §

2]3Y§§7 Dated : 2nd March, 1998
(Dictated in Open Court) ﬁhqgﬁ\fﬁs;f/

s | o
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0A,136/97

Copy to:=

1. The Senior Divisional Personnel 0fPicer, Scuth Cean

. Uijagauada Division, Vijayawada, Krishna Dist,

2. The Yivisiopnal Railway Manager, South Central Raily

Vi jayswada Division, Vijayawada, Krishna Dist.

3. The Ehisf Personnel Officer, South Central Railway
. Milayam, Secunderabad. ,

4, 0One copy to Mr. M,C,Jacob, Advocats, CAT., Hyd.

5. 0Ons copy to Mr. K,5iva Raddy, Addl.CGSC., BAT., Hyq
6. 0Ons copy to D.R,(A), CAT., Hyd.

7« 0One duplicatse.
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